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ORAL JUDGMENT : | DATED: 15.12.1994
(Per: M.o. Deshpande, Vice Chairman)

The only question which arises in fhe
present case 1s about the reconing of the seniority
of the applicant. According to the applicant by the
letter dated 20.9.1983 Annexure A.2 his length of
service was recdngg;as 12 years 2 months and 7 days.
The applicant madé a representation and to that a
reply was given on 24,10.1983, Annexure A,3 to the
application stating the circumstances in which the
applicant could not be given benefit of any further
seniority. The applicant made a representation

" against this on 12.6.1986.

2. _ The applicant should have moved the
Tribunal within 18 months of this representation.
Sirc e that was not dore and the Tribunal was app-
roached in 1992 the application would be barred by

time, The application is therefore dismissed as barred

bY time. .
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